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Central Admlnistrative Trlbunal, prlncipal
Orlglnal Appllcatlon No. Z897 of ZOO|

M, A. No.1?90/ 2003

New Delhi. this the ZSrcJ day of Septenrber , ?.0A3

Hon - ble ilr. Justice V. S. Aggarwal, ChalrmanHon-ble r{r. R. K. upadhviii,iem6irtel
nil Kumar Bhardwaj,
ri O.p. Bhardwaj,
aff Quarters,
ry Farrn No. Z
Road, Meerut Cantt,

Applicant
(By Advocate; Shri S.K. Gupta)
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Union of
Tlre Secr
Ministry
South BI
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?. Deputy Director General (MF)
AMG Br arrch, Army Headquar ters,h,est Block No. III, Wing No. VII
R. K. puratn, New DeIhi_06

3. Brig. V. p. Singh,
DepuLy Director Genoral (IrlF)
AMG Branch. Army Headcruarters,
hfest Block No. f f I, Wing No. VII
R. K. purarn, New DeIhi-66

(By Advocate: Shri Mohar. Singh)

o R p E,R("Q_BA-L_)

By Justice V.S. Aooarual.Chalrman

....Respondents

appl ication
f i nancial
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passed

applicana qiL virtue of the present
is seeking that he shoutd be granted the first

upgradation in terms of the Assured career
sctreme (Acp scheme ) dated 9. 8. 99 ancl if found

financlal upgradation shourd be given from that

our attention has beerr drawn towards the order
dated 3.0'2003 which indicates that first firrancial

upgradation has been accorded to the applicant from
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z?.4. 2003.

3. The short question, therefore, that has been
agitated is that according to the applicant, he should be
given the said benef it fronr 9. g.99 when the ACp schenre was
enforced. In this regard, on the record. there ls no order
purp.rted to have been passed al10wing or disallowing the
benefit from that date.

4. This being the posi tion, u€ dispose of the
present apprication with a direction that the craim of the
appl icant for the ACp schenre benef it i. e. the f ir.st
firrancial upqratjation may be considered from 9,g,99 arrd a

speaking order in this regard nray be passed prefer.ably
within six months of the receipt o.f the certif ied copy of
the present order and shoutd be comffrunicated t. the
aPPl icarrt.

{
I'1.A. 1?50/2003 is also disposed of .
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( R. K. Upadhyaya ,
Member(A).

.l ( V.S. Aggarual )
Chairman.
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